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order in resj 2
who were similarly placed
lee. those who retired dur

railway employeeq
ike the applicants
1

kS

ing the period from
led=$9 to L4=T7-72 and who had ind icated their
option in favour of pension scheme either at any
time while in service or after their retirenent
and whe now desire to opt for the pension scheme.b

E.

The applicant has

i

iled @ copy of the orders of the Hon'thle
s ! . '
Supreme Lourt dated 5.9.88 by which ‘an S.L.P. against the

YR}

aforsaid crder o

h

the New Bombay 3ench of this Tribunal

2
b3

PhY

97}

s dismissed. The Hon'ble 3upreme Court had passed the
following order: -

11

Je have heard learned counsel for both the
partiés.l This is not a fit case for interference
under Article 135 of the Constitution. The Special |
Leave Petition is accordingly dismissed,®
5. The respondents_have contested the O.A. on

admission itself on the ground that the judgment of the

N

New Bombzy Bench in T A, 27 /87 has been over-ruled by the
judgment of Honfhle =upreme Court in 3LP No.8461 of 1985
{Krishan Kumar Vs. Union of India) along with C.¥.P. 1285 of

1986, 1575 of 1986, 352 of 1989 and 361 of 1989, delivered on

13.7.90. They have filed a copy of the said judgment.

[#)Y

. There is no doubt that the case of the applicant
was covered by the directions given in T.A. 27/87 by the

- ~

New Bombay Bench on 1l.11,1987, But, after gecing through

the judgment of the Hon'ble Supreme Court in 3LP No.84451 of
1
|

1985 {Krishan Kumar vs. Union of India) along with C..7.2,
1285 of 1986 and others (supra), delivered on JUly'l39 1390,
which discussed the issues involved at considerable length,
we come to the conclu31on that the applicant is not entitled
to the relief he has prayed for. The app lLCunt'uas aiven a
number of opportuni.i while he was in service for optin
for the pensicn scheme, which he did not avail of. In the

ight of the Jud?menu of the Hon'ble 3upreme Court deted

3.7.1L930, we find no valid ground to admit the application.

Qe .




7. » in'view of the above, the G.A. is dismissed
at the stage of admission itself. There shall be no

order as to costs,

uc_ |
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